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(C) if so, details thereof; 

Cd) whether he has reeeiveci re-
presentations requesting him not to 
shift the Headquarters and alao not 
to withdraw recognition of the union; 
and 

(e) if so, action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
KHURSHEED ALAM KHAN): (a) Yes. 
Sir. 

(b) No, Sir. 
(c) Does not arise. 

(d) and (e). In view of the answers 
for (b) & (c). (d) & (e) do not arise 
in So far as recognition of the em-
ployees association at Berhampore is 
concerned. 

As regards the shifting of the lledd-
quarters of Central SIlk Board from 
Bombay to Bangalore, representations 
have been received. Although the 
proposal to shift the Headquarters was 
not conSIdered feasible earlier due to 
these representations and the views 
of the Government of Maharashtra, 
after careful conslderatio"1 of all 
aspects of the matter. have now come 
to the conclusion that in the long-
term and over-all interest of develoo-
memt of Sericulture Industry 10 the 
Country, the Head quarters of the Silk 
Board should be shifted to Bangalore 
from Bombay. 
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Probe into Gold Aut'tloa 

1847. SHRI K. P. SINGH DEO: 

SHRI R. R. BHOLE: 
W1l1 the Minister of FINANCE be 

pleasea to state: 

(a) whether Government's attention 
has been drawn to the news-item ap-
pearing in the "HlDdustan Times" 
dated 26th June, 1981 wherein the for-
mer Reserve Bank Governor who 
probed into gold auction cases bas 
sought a fresh probe into the gold 
auction done by the Janata Govern-
ment; 

(b) whether it ... also a taet that out 
of 1100 bidders all cU4 not lJAwe 8DQUIb 
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financial standin, to bid and they 
were mere name lenders in relation 
to these purchases; 

(c) whether it is also a fact that out 
of the amount debited to the ftnan-
cers' account, Rs. 26 crore had been 
debited to 20 individuals and firms 
alone; and 

(d) if the above facts are true, whe-
ther Government would institute a full 
probe into the whole affairs of gold 
auction to find out whether it had gone 
to ~l  a few families and not the 
small goldsmiths or the public? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SWAISINGH SISODIA): (a) The Gov-
ernment has noticed the news-item. 

(b) to (d). In para 1.5 of Shri K. 
R. Purl's Report on the sale by auc-
tions in 1978 of gold held on Govern-
ment Account it has been stated that 
in view of the inherent limitations 
under which he had to work the Gov-
ernment may like to pursue the mat-
ter indicated by him in para 14.7 of 
the Report through the concerned 
authorities. 

In paras 14.5 to 14.7, it is stated 
that on enquiry it has been noticed 
that the sale of 5.6 tonnes of gold 
valUed at Rs. 37.4 crores had been 
shown against 1101 bidders. Out of 
the abOve mentioned quantity of gold, 
around 4 tonnes Of gold valued at 
Rs. 26.7 crores was financed by a 
group of 20 individuals/firms (in the 
report referred to ~  syndicate). The 
balance Of 1.6 tonnes of gold valued at 
Ra. 10.7 crores was purchased by the 
bidders through finances procured by 
them. The syndicate made a direct 
purchase of 0.17 tonnes of gold valued 
at Rs. 1.14 crores by participating in 
the auctions. It has been Observed 
that the financing by the syndicate waS 
made poSSible by the active connivance 
and aSSistanCe of a group of financially 
strong and powerful bullion mer-
chants of Bombay. It is accordingly 
stated that a prima facie strong sus-
picion is created that the 1101 bidders 
bad been mere name lenders in reIa-

tiOIl to the purchase of around 4 ton-
nes of gold valued at Rs. 26.7 crore. 
and the above mentioned quantity of 
gold can be said to have been comered 
by the syndicate. 

To enable the Government to make 
further investigations, Shrl Puri has 
forwarded a secret note containing 
various details. The information fur-
nished in this note is being passed on 
to the Investigative agencies of the 
Department of Revenue for further 
action. In the interest Of effective 
investigation, it is not expedient to dis-
close the details. Appropria-te action 
would be taken under the respective 
laws on the basis of the results 01 
these investigations. 

Fixation of Quota for Garment Export 

1848. SHRI MUKUNDA MANDAI.: 
Will the Minister of COMMERCE be 
pleaSed to state the basis, system and 
policy adopted to fix quota for garment 
export fOr Calcutta, Bombay, Delhi, 
Madras, Bangalore and Jaipur? 

THE MlNIST:E.R OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
KHURSHEED ALAM KHAN): The 
policy for allotment of quota fOr ex-
ports of garments to various countries 
with which India has entered into 
bilateral agreements for this purpos.e 
is formulated on an All India basis. 
The quota policies for the Calendar 
years 1981 and 1982 were announced 
vide Public Notice No. 46-ETC(PN)/ 
SO-dated 2Sth July, 1981 and Public 
Notice No. 61-ETC(PN)/61 dated lOth 
August, 1981. respectively. 

RehabiUtatloD of Persons Displaced dUe 
to setting 01 BourkeJa Steel Plaut 

1849. SliRI CHRISTOPHER EKKA: 
Will the Minister of STEEL AND 
MlNFS be pleased to state: 

(a) the total number of persons and 
the number of villages from wbich they 
have been displaced due to fhe settinl 
up of the Rourkela Steel Plant; 




